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ar Mr. J.M.P..ttr:,ik, Li. Cur,se1 ppi 

for the 7p1icar1t and Mr. R .0 .Rath, rd. Starir 

for the R.i1ways; or wh 	'' f 

. h. 	1ready been serre. 

c*nsjde rati •n ,f ti-te re pr sen tati 	f 

th ,?:)1iCflt for c.rnpassi.nite emp1nt(: 

unr nnexure..A/6, dteê 10.10.03 and 

nnexure_?/8, Iat.ed 17.1.05)hs campelled t: 

:p1icnt to apprach this Tr. 

uniter $ecti.n j' 

Trjhuna1 	Act, 1985. 
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Notes of the Registry 
	 Orders of the Tribunal 

ar ti1I 	ir: jth 

wi. t c t n b rir i. t 	nri ts of the matter, this 

is hereby disposed of with j, jrectjon t. the 

Psp.ndents/Railways to c,nsjaer the grievances of 

the Applicant as raise1 in his aforesaid representk 

ti.n and in this O.A. and to pass necessary 
- 
consequential ,rers, as due and admissible under 

the rules by the and of $ethmber, 2005. 

Nr, Patthajk, 14. Counsel for the AppliCart 

has -ainti out that in view of the instructions 

of the  Railwa7s as given at para 7 of Annexure/lC) . 

(Railway's instruction No. (NG)II/81/RC1/251, daterA 
i 	 C4 

2!.5.82).sh0uld receive due consideration of the 

cmtent authorities so that complete justice can 

he jj'ren to the Applicant. 

ith the aforesaid observation and direction, 

this 	is hereby disposed of. 

Send copies of this order to the ! s p.nde n 

1eng with copies of the O.A.,and free copies of this 

order be also handed ever to the 14 Counsels 

a:D;.rjng Eer both the parties. 

i'i. 	r ( JUq i ci al) 


